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IN THE CENTRAL AGMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
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CA.981/57. Dt., of Cecision 3 04=08-97.

— o — - e

B,Nageswara Rao .. Applicant.
Vs,

1. The Director of Naval Armament'

Inspectidp, Naval Hlrs,

Min,of Dafence, Wew Delhi,.
2., The Sr.Inspector of Naval

Armement, Naval Armament Inspectorate,

Kanchanhkagh, Hyderabad. .. Respondents,
Counsel for the applicant 3 Mr., K.Sudhakar Reddy
Cour.cel for the respondents : Mr.V.Rajeswara Rac, 24d381.CGSC.
CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER {aDMN.)
THE HCN'BELE SHRI B.S.JAI PARAMESHWAR : MEMBER (JULL.)
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CRDER

ORAL ORDER (PER HOMN'BLE SHRI R.RANGARAJAN : MEMBER {(ADMN,)

Heard Mr.K.Sudhakar Reddy, learned counsel for the
applicant and I"r.V.Raje':swara Rac, learned councsel for the respondents,
2. l - The applicent while working as Foreman (Mech.) w.e.f.,
17-12~92 presumably on seniority basis was reverted tc the post of
Sr.Chargeman (Mech.) by the impugried order INo.HI/0112 &t. 26-06-27
(Anrexure~I). The applicant submits that R-1 asked for certain
details for extension cf benefits ¢f regularisation of cgsual Service
to the non-petitioners in CA,1043/94 vide his letter No.CE/9303/170
dt:@@-@@—QS (Anpexure~-IV). ESimilar letters were also issued to R-2

- by the other units alsc as can be seen fme Page-14 to the OA, The
spplicant had alsc submitted a representation tc¢ the Hegd of the
Devartment whi@h“hg_@éq_ working for considering his casual services
also for the purpcss of seniority by tis répresentation dt.24~-07-95

o s -

(Annexure-II). Bat it is stated that none of these reﬁthﬁ__ﬁ‘vhg

snswerred by the ccmpetent authcority. In the mean time the aspplicant

Wwas reverted in view of tthudgement in OA,1043/%4 c¢n the file of this

~ Bench by the impugned order dt,26-C7-27. The spplicent submite that
engaged &
he wae almaéﬂ,easualemployee earlier k% and if that period is also
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following direction is justifiablesg-

counted in his case he will also get seniority above that of the
applicants in the above referred OA., In that case he further submits

reversion,
that he is eligible to be continued in the present post without/

3. This OA is8 filed to set aside the impugned order No,HI/ !
0112/4t 26-06-27(Annexure=-I) by holding it as illegal, arbitrary and
viclative of Articlés 14 and 16 of the Constitution of India.

4, The main contention of the applicent in this OA is that
the non-counting of his casual gervice as wgs done in the case of !
others resulted in Ris reversion and issue of the impugned order,
If that casual service is counted there will be nc case for reverting
Rim as Sr.Chargemen(Mech,) from the post of Foreman (Mach,), He

further submits that a clarification had been asked for from the

higher autﬁoritios by the unit in which he is working. PBut those

letters are yet toc be replied, He has also submitted a representatior

way back in 1995 for counting his casual service, Even that repre-
sentation is not replied sc far., Under the circumstances he submit%
that his reversion is irregulag and he should be continued as |
Foreman (Mech,),

5. Under the circumstances of this case, we feel that the

The applicant should be jccomadated temporarily now as
Foreman(Mech,) if it is possible to accomadate him in that post after
analysing the vacancy position and other relevant materials till th

disposal of his .representation, In case he cannot be accomadated his

) rEVernioq%ay be enforced pending disposalrof his representation dated

24-07-95 (Annexure-~II), Till such time the representation is éi sposed
of, if the applicent in the event of his reversion wants to go on |
legve he may submit legve spplication in accordanece with law and th
same should be ganeticned,
6. Time for compliance for the disposal of his repreaentatioé

|

is two months from the date of receipt cf a copy of this order.

7. The OA is ordered accordingly at the admission stage itself,

No costs, ‘!
(Registry should send a copy of the OA along with the %'
judgement to R-1 agnd R-2)

Mg s |
|
1B S.mm (R. RANGARAJAN) c

b

MEMBER (@0%1. ) MEMBER (ADMN. ) 7 .
Dated : The O4th_August 1997, | / '
spr TDictated In the Cpen Court) "i>'E3<:§?éf
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Copy te:

1% The Director of Naval Armament Inspection,
Naval Head Quarters, Min. of Dsfencs,
New Delhi.

2¢ The 8eniocr Inspector of Naval Armamant,
Naval Armament Inspactorate,
Kanchanbagh, Hyderabad, !

35 One copy to Nr{KJSudhakar_Raddy, ﬂdvocata,CAT;Hydarabadf

44 One copy to Mr.V.Rajesvara Rag, Addl,CGSC,CAT,Hyderabads
5¢ DOne copy to D.R(A),CAT,Hyderabad, .

6+ One duplicate copy ¢

YLKR




:.‘UIS "sed aS‘Mlﬁhdrqun

Iﬂl’;'ﬂ 3y : \J ' mm
_ﬁff’|nf‘u“‘fi.ta dy i ‘ AF’/DRQ‘?EDHE\Y

i

==t
i

L !'JEf\i'!h’i".f?:...“ A \"a].[ I\.:TFATBH'E TRIBUNAL
. . jl‘ ﬁ r’qa

JTHE HON“BLE SHRT R.AANGARA 34 N: mA )"
- AKD

THE HON*BLE SHRI a.s¢aa;*PARRMES?u§Rzm
‘ ‘ ) R ; . {3) -
. I

i'URoéﬂ/Juocemsmf’ . SRt

C “*"’:‘::“::::xmw_._hﬁ_.___; :—:ﬁj“
'“*f'MA-flﬂ/rA,mn | I
7

Dismla ad fnr default

_Lfii Cuurt;”

1&ﬁﬁwﬁw%ﬁaéﬁwmr
L iﬂﬂmmmmmmma%%MWi
ﬁ&w;@iﬁ?ﬁ 4

jﬁvmwwmﬁa
HYBERABA D BENER

5‘6 AUG 199?\@...;?,,

A i R






